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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

I.A. No.          OF 2024 

IN 

O.A. NO. 1141 OF 2024 

 

IN THE MATTER OF: 

 

AMRESH SINGH                      …Applicant 

 

        Versus 

 

                  …Respondents 
 

SUBMISSION OF ADDITIONAL DOCUMENTS AND FACTS AND FIGURES 

IN ORIGINAL APPLICATION NO. 1141/2024 

 

 

MOST RESPECTFULLY SHEWETH 

 

I Amresh Singh R/o Village Kushmaur, Post Gandhi Nagar, District- Basti U.P. has sent 

a Letter petition to Public Grevience at Hon'ble NGT, New Delhi which has been taken 

suo-moto and registered as Original Application with OA No. 1141/2024. 

 

I would like to acknowledge Some more points to Principal Bench of Hon'ble NGT 

Regarding Medical Pollution Control Committee (CBWTF) unit located at D-33, 

Industrial Area Khalilabad the unit called MPCC. The additional Facts and Figures are as 

following: 

 

1. M/s Medical Pollution Control Committee, Khalilabad CBWTF Plant was granted 

CTE for the incinerator capacity 100 Kg/Hr but as per the regional officer report the 

unit is operating with expanded capacity without prior grant of environment clearance 

(EC). 

 

 

2. M/s MPCC catering Bio Waste from Health Care Units located in Gorakhpur, Basti, 

Sant Kabir Nagar, Siddhartha Nagar, Maharajganj, Kushinagar, Deoria Districts. 

 

 

3. The above all Districts have approximate 25000 beds. 
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4. Total waste generated @ 0.274 Kg. per bed per day i.e. considering 25000 beds total 

waste comes to 6850 Kg. per day (calculation as per CPCB Direction given) 

 

5. As M/s MPCC has only capacity to treat 100 kg. per hour x 20 hours running that 

comes to 2000 Kg. per day (this is the maximum capacity of incinerator). (Annexed 

and marked as Annexure 1) 

 

6. Total waste collected per day 6850 Kg. - Treated waste 2000 Kg. Balance 4850 Kg. 

Bio Waste remains untreated on daily basis. 

 

7. M/s MPCC has adopted to dispose 4850 Kg. per day in nearby jangal Berried 

underground disposing in nearby rivers. A complaint letter regarding illegal disposal 

by Rajesh Kumar Singh local resident is Annexed. (Annexed and marked as 

Annexure 2) 

 

8. Hon'ble NGT is requested to look into because UPPCB is silent on this matter. 

 

9. UPPCB has made several inspection times to time but all the time after finding 

irregular operation unit was allow to operate i.e. illegal. 

 

A. Inspection report H-36196 C-6/BMW/48/2019 Dated 25-05-2019. Storage of 

Bio Waste inside factory premises for 212 days was found and EC was imposed 

21.20 lac which is still unpaid. 

Considering total Bio Waste quantity was 6850 x 212 days = 1452 MT. which 

is a huge amount Bio Waste was found by UPPCB. (Annexed and marked as 

Annexure 3) 

 

B. Again inspection Report By UPPCB on 13-10-2020 reference H 453849/C 

6/BMW/48 Basti 2020. 
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Inside factory area huge amount of untreated Bio Waste was found i.e. from 02-

06-2020 to 21-09-2020. Total No. of days 111 days accumulated Bio Waste was 

found untreated. Considering Bio Waste on the basis of per day 6850 x 111 days 

which comes to 760.35 MT. (Annexed and marked as Annexure 4) 

UPPCB has imposed environmental compensation of 13.44 lac which is still 

unpaid. 

 

C. Total No. of days for untreated Bio Waste is 111+212323 days. Apart from this 

MPCC has raised the bills for payment to Govt. Hospitals and Pvt. Hospitals 

though the Bio Waste was not treated as per CPCB Guidelines. This is request 

that bills raised by MPCC for 323 days is illegal. 

As per approximate estimate on average basis the charges are 10/- rupees per 

bed per day and for 25000 beds x 10 = 807.5 lac. This much approximate bill 

was raised by MPCC but Bio Waste wear not properly disposed. 

It is against environmental law and committed financial corruption and misuse 

of Govt. money as well as Pvt. Hospitals. 

 

D. On dated 12-07-2023 UPPCB letter 140/C/402/iii/जल/2023. During inspection 

by R.O. Basti. It was reported that without EC and CTE M/s MPCC has 

extended the unit capacity. The said letter is annexed. (Annexed and marked 

as Annexure 5) 

 

E. On dated 07-06-2024 from UPPCB H/2222/C6 / सहमति जल / 137/ का०ब०नो० / 

Basti by this letter show cause notice was served by UPPCB to M/s MPCC 

Khalilabad stating 

यह तक क्ोों न आपके CBWTF M/s Medical Pollution Control Committee 

(MPCC) D-33 UPSIDC औद्योतिक के्षत्र खलीलाबाद सोंि कबीर निर का समस्त 

उत्पादन/सोंचालन प्रतिया को ित्काल प्रभाव से बन्द कर दी जाय। (Annexed and 

marked as Annexure 6) 
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F. On dated 06-10-2022 With letter ref – H92680/सी-6/BMW/48/बस्ती/22 sent by 

CEO Circle – 6 which specifies the waste treatment of 6500 Kg/Day is not 

justified. (Annexed and marked as Annexure 7) 

 

G. UPPCB has served show cause notice to MPCC on 07-06-2024 and without 

clarification on 18-09-2024 MPCC got CTO/ Authorization for 5 years till 2028 

by UPPCB. 

All above act done by MPCC and UPPCB are illegal unlawful and not 

environmentally friendly. 

 

PRAYER 

 

My pray is to order for closer of MPCC for unlawful illegal treatment of Bio 

Waste EC imposed by UPPCB to be deposited by MPCC. If environmental 

compensation is unpaid. 

Approx bill raised by MPCC of Rs. 807.5 lac for which the Bio Waste was not 

treated as per CPCB guidelines. The said amount recovery notice may be allowed. Any 

other action by Hon'ble NGT which deemed fit on violation of environmental law and 

CPCB guideline 2016. 

 

 

Applicant 

 

Date: 30-12-2024 

Place: Basti 

 

 

Amresh Singh 

S/o Indresh Bahadur Singh 

Vill – Kusmaur, Post – Gandhi Nagar,  

Amhut, Basti, Uttar Pradesh-272001 

Mob : 9554394196 | Adhaar No – 729008323266 

 

Page 4
123



Annexure-1
Page 5

124



Page 6
125



Page 7
126



Annexure-2
Page 8

127



Page 9
128



Page 10
129



Page 11
130



Page 12
131



Page 13
132



Page 14
133



Annexure-3Page 15
134



Page 16
135



Annexure-4
Page 17

136



Page 18
137



Page 19
138



Annexure-5Page 20
139



Page 21
140



Page 22
141



Annexure-6
Page 23

142



Page 24
143



Page 25
144



Page 26
145



Page 27
146



Page 28
147



Page 29
148



Annexure-7
Page 30

149



Page 31
150



Page 32
151



Page 33
152


